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Union of India thwugh fs‘hﬁ Sﬁt«;re_tﬂ% #ﬁ-ﬁ"— Stry of
Homa Affairs, Naw Delni. ”
.. State of p.p. through the Principal
{Home ) , Lucknow,
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Director General of Folice (Training)y, U.p.
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i LUCKnow.

i 4. The Finance Centroller U.P. Police Headguarters, i

| Allahabad. -
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Counsel for Respondenta: Sri K.p « S1ngh. e
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@ This O.A. has been filed VY one 1.P.8. officer of
| o~ " ok 1 - ¥ ¥ : ¥
! U.P. wadre .of 1364 Rafch. Ha 1is Adgrreved Gthat ‘e
* 20! 3
4 Y b TR 5 1 e e o ~5, 2K 3 Y ~ -
1 adlthough ha 1is Posted 1n a Palice rraining Center L
g Chunar) and 4e alt GoUgh nas undergone Management of }
§ T M
f Training (MOT') course succes isTully, he has nat. been X iﬁ_;rr
{ =i |
{ = % o 1w
givan 15% Special Allowa nce as envisaged undar the :
' Office Order da ceg 12.5.1889 (Annexura-z Faga 14 aof 1
- the O.A.). He made representatio 0 to the Competent
]
? Authors ty (despondent No.2) For 9Lancing the Special ;
|
Allowance which was » NOWaver, turnaed down by S4Y1ng 1
that Police Training Center was not amongst the Posia.
Anstitutes recognized Fap Bayment of such sSpacial K
I8

Allowance Ln Eha original orders af the State

1

Sovernnent Qatea 18,11:1087 and 14.2,1989.
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decision would be avaliable, 1t would be
& mL H i -
Co nim. T ietter was

Superintendent of Police

<3 Shri K.P. Singh,
naa egdrlier taken a Copy
that he was read Y to Fle
Howaver, 1t is consi dered
be decided by the Respondents quite
examining whether the case of

dagdamba Singh are similar to the

ana whebther the sams deéclsion

e dagn am o .,gemwm the

Court, mﬁahﬁbaé directed the Rmmdﬁf'__._ Lo co
the repmaentamﬁn- of  the ﬁﬂmimnﬁﬁ

appraopriate action as admissible under the ﬂ
disposad of the same by speaking order. It has

further been stated by the applicant that upon

reépresentations filed by both these officers, the

|
favaurable decision to arant Special Allowance of 15%
to these officers.

State Government considered the same and took

The applicant has stated that his

situation 1s identical and, therefore, there _i& “no

reason why ha sheuld not hbe

officers and why the

treated ait par with these

fpecial allowance should not Dea

granted to ham. He filed reprasentations on 2.5.2006

and 14,5.2006 for censidering his case a fresh in the
lxght of the decision taken
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tate Government 1in

the case of Prakash Singh  and Jagdamba Singh.

However, ln  reply to the representations, the
applicant was informed by letter dated 17.5.2006 that

his case was referred to the Competent Authority 1in

the State Government for a decision and 43 soon as the

commiinicatad

(43

signed by the Deputy

{Training) Shri A.B. Rakaesh

(Paga 34 of the O.A.}.

K wno represents the department,

O the notice and he 5ays
448 couhtar in this O.A
that the represantation may
eagily by
5 e

Frakash Sangh and

present applicant

would apoply to him,
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suitable direction ‘t:;o the Respondents for ﬂﬂmag{m ,;:;-*-..,

repraesentation of the applicant, which is pending
since May, 2006 within a reasonable tima.

4. With the above direction, the ©.A. is disposed of

finally ﬁnth a diraction to the Rasyﬁﬁd&nta to
consider the aforesaid rapresentactions of  the
applicant and take decision within a period of two

L

months from the date aof receipt of a capy of this

order and to communicate the decision to the applicant

through a speaking ordar.
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